277 Whitten Answers

[Translation]
Vohra Committee

4991. SHRI CHINTA MOHAN :
PROF. PREM SINGH CHANDUMAJRA :

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the report of Vohra Committee was laid
on the table of the House;

(b) if so, whether some portion of the said report are
yet to be made pubilic;

(c) if so, the reasons for publishing the report partially;

(d) the time by which the whole report is likely to be
published; and

(e) the effective steps taken by the Government?

THE MINISTER OF HOME AFFAIRS (SHR! LK.
ADVANI) : (a) The Complete Vohra Committee Report
was laid on the Table of the House on 1.8.1995.

(b) to (e) Do not arise.
[English]
Scarcity of Drinking Water in J&K

4992. SHRI CHAMAN LAL GUPTA : Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Kandi area of J&K is facing severe
scarcity of drinking water; and

(b) if so, the details of plans to provide sufficiert
drinking water to the Kandi area of J&K, especiilly
Kathua, Jammu, Doda and Udhampur districts in view of
the National Agenda announced by the Hor'ble Frime
Minister?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI) : (a) and (b) Water supply is a State subject.
The Central Govemment supplements the efforts of the
state by providing central assistance under the Accelerated
Rural Water Supply Programme. An amount of
Rs. 1232.03 lakhs has been released to the Govemment
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of Jammu & Kashmir during 1998-99. The States have
been delegated powers to plan and implement their own
water supply projects.

Districtwise and areawise data in respect of
habitations covered is not maintained at the Central level.
As per the information fumished by the State Govemment
of Jammu & Kashmir as on 1.4.98 cut of 15726
habitations of the State 8266 are fully covered, 4397 are
partially covered and 3063 are not covered with safe
drinking water facilities. As per the Action Plan prepared
by the State Govemment of J&K all the un-covered rural
habitations of the State are to be fully covered with
drinking water facilities during the Sth Plan period, subject
to availability of funds.

[Translation]
Tribal Finance Board

4993, SHRI SADASHIVRAO DADOBA MANDLIK :
Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Government have constituted/
proposed to constitute a ‘Trible Finance Board' for the
economic development in the Tribal areas;

(b) if so, the details thereof;

(c) the concrete steps taken or proposed to be taken
by the Government in this regard;

(d) whether the Government proposed to allocate
special financial Assistance for educational and economic
development of tribal people; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
MANEKA GANDHI) : (a) No, Sir.

(b) and (c) Does not arise.

(d) The Govermnment is already providing financial
assistance to States/U.Ts. under Central and Centrally
Sponsored ‘Schemes for educational and economic
development of Tribe people.

(e) These schemes are: Special Central Assistance
for Tribal Sub-Plan, Grants under First proviso to Article
275(1) of the Constitution, Girls and Boys Hostel for
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